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Heard on : 2,7999 	 I 	 Order on : 2.7.99 

ORO ER 
S.N.Mallick, 'IC 

tlord Mr.K.Sarkar, id. course1 for the applicant. 

None appers for the respondents. When this matter is taken up for 

heriflg the id. cousgl for the petitioner in all fairness concedes, 

that the review does not ly against the order dated 1.9.96 passed by 

an earlier Bench in OA 539 of 96. Mr.Sarkar further submits that the 

petitioner wants to prefer an appeal. Be Cafl prefer an appeal if he' 
is at advised. The application being not pessad is treated as dis 

posed of, 

MEIIBER(A) 	 V(jcE_CHAIRMAN 
in 


